15 Taxation Laws (Amdt. &
M se, Provisions) Bill
“That leave be granted to intro-
duce a Bill to make more effec-
tive provision for the fire preven-
tion and fire safety measures in
certain buildings and premises in
the Union Territory of Delhi.”

The motion was adopted

SHRI GHULAM NABI AZAD : Sir,
I introduce the Bill,

11.10 hrs.

TAXATION LAWS (AMENDMENT
AND MISCELLANEOUS PROVISIONS)
¥) BILL*

[English)

THE MINISTER OF STATE IN THE
MlNISTR‘_Y OF FINANCE (SHRI JANA-
RDHANA POOJARY): Sir, on behslf
of Shri Vishwanath Pratap Singh, I beg to
move for leave to introduce a Bill further
to aménd the Income-tax Act, 1961, the
Wealth-tax Act, 1957, the Gift-tax Act,
1958 and to provide for exemption to a
Government company from income-tax
and surtax for a specified period.

MR. SPEAKER : The question is ;

“‘That leave be granted to intro-
duce a Bill further to amend the
Incomestax Act, 1961 the Wealth-
tax Act, 1957, the Gift-tax Act,
1958 and to provide for exemp-
tion to a Government company
from income-tax and surtax for a
- specified period.”

The motion was adopted

SHRI JANARDHANA POOJARY :
Sit, I introduce the Bill.

*Published in Gazette of India FExtra-
srdinary Part<II Section 2 dated 20.8.1986
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11.11 hrs,

MATTERS UNDER RULE 377
[English]

(i) Need to give exhaustive coverage

to Parliamentary proceedings on
Doordarshan and A.L.R.

SHRI SHANTARAM NAIK (Panaji) :
Sir, I suggest that the Ministry of Infor-
mation and Broadcasting should take
following measures in regard to the cove-
rage of Parliamentary proceedings on the
Doordarshan and AIR :

(i) Duration of Sansad Samachar and
Parliament News should be incre-
ased to twenty minutes with ten
minutes to Lok Sabha proceeding
and ten minutes to the Rajya
Sabha proceedings There bulle-
tins should be relayed by all the
transmitters in the country with-
out any exception.

(i) Major news-bulletins of T. V.
and AIR should cover, at least
two starred and two unstarred
questions.each of the Lok Sabha
and Rajya Sabha; with the names
of questioners and not merely the
names of Ministers replying to
the questions as is presently
done.

(iii) Major TV and AIR news-bulletins
should, at least, mention the
names of speakers on Bills, Gene-
ral Discussions and the like, and
if nececessary, duration of these
bulletins too should be increased.

(ii) Demand for a Nuclear Power Plant
in West Bengal

SHRI ASUTOSH LAW (Dum Dum) :
Sir, generation of required amount of
power has remained a persistent problem
for West Bengal for over the decades.
During the 7th Plan period the addi-
tional capacity of 932.5 MW including a
spill-over of 580 MW from the 6th is Plan
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‘ expected to be installed in the State.’

Despite the situation, there will be a gap
between the demand supply to power of
around 1030 MW according to the estimate
prepared by perspective power planning
Committee. ,According to the Committee
the demand for power in the State for the
years 1995 and 2000 AD would be around
3,411 MW and 4409 MW respectively.
Availability of power from the existing
capacity is estimated to reach 2309 MW
in the year 1995 which will leave a short-
fall of 1102 MW in supply.

One way of achieving increased capa-~
city may be greater utilisation of the exis-
ting thermal plants and to set-up new
Thermal Power Projects. Opening of
thermal power plant demands and ensures
an adequate supply of coal, although all
India production of coal has increased
significantly but coal production in West
Bengal has remained almost stagnant,
Time factor should also be taken into
account. Normally, the lead time for a
coal based power plant is about 7 to8
years.

The setting up of nuclear power plants
in the State seem to be most powerful
choice.

There are very strong considerations
for setting up a nuclear power plant in
West Bengal. If the power problem of
West Bengal is to be solved on a perma-
ment basis, the nuclear power has to be
developed in the State in a big way.

KUMARI MAMATA BANERIJEE
(Jadavpur) : Sir, today the House must
congratulate our Prime Minister.

SHRI INDRAJIT GUPTA : It has

already been done.

[ Translation]

SHRI GIRDHARI LAL VYAS (Bhi-
lwara) : Please convey congratulations to
the Prime Minister on behalf of all of us.

[English]
SHRI DINESH GOSWAMI (Guwa-

SRAVANA 29, 1908 (SAKA)
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hati) : Congratulations should be followed

- with sweets,

KUMARI MAMATA BANERIJEE :
You should first congratulate then we will
give you sweets.

[Transtation]

MR. SPEAKER : I shall convey to
him. :

MATTERS UNDER RULE 377— contd.
[English]

(iii) Demand for more facilities to
Railway Commuters of Nagiwr
City

SHRI BANWARI LAL PUROHIT
(Nagpur) ¢ Sir, I want to draw the atten-
tion of the House towards the tremendous
hardships faced by the railway commuters
of Nagpur city. Everybody knows that
Nagpur is the Central place in India. All
the East-West bound and South-North
trains pass through the city and vice
versa. This important city is divided in
two parts by the railway tracks. Railway
station and booking windows are
on one side. There is only one bridge
for the people of old city to come and
there is tremendous rush on the bridge as
well as on the railway station. Some time
back a proposal was sent by the residents
wherein it was demanded that the booking
window reservation counters should be
opened on the other side also so that the
rush was minimised. But at that time
there was congestion on this side also due
to orange market but since this market
has been shifted, it is high time that
Government should take immediate steps
to construct the platform and set up book-
ing counters etc. on the other side also so
that the difficulties faced by the commu-
ters are eliminated. I, therefore, request
the Minister of Transport that a team of
high officials may be sent there to assess
the feasibility of the proposals and also
expedite the same at the earliest. '



